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[Mr. Speaker] 
this issue there will be a debate for five 
hours on a mOlion to be brought up by the 
Home Minister. Later on, before the Home 
Minister could bring in a motion, an hon. 
Member gavo notlee of that motion and it 
was admitted. Of course, it was fn order. 
So, in the circumstances, I think we should 
stick to the decision taken by the Business 
Advisory Committee and we will ask the 
other Member about it; if he wants, he 
will be allowed to withdraw It. 

12.30 hrs. 

RE I PERSONAL EXPLANATION UN-
DER RULE 357 BY SHRI R. K. BIRLA 

MR. SPEAKER: Now personal expla-
nation by Shrl R. K. BirIa. 

SHRI S. M. BANERJEE (Kanpurl I 
Sir, I rise on a point of order. 

MR. SPEAKER I Point of order on 
this 7 

SHRI S. M. BANERJEE: Yes, on the 
personal explanation hy Shri R. K. Birta, 
item 7 on the agenda. My point of order 
Is that he cannot give a personal explanation 
and I will argue that. May I invite your 
atlention to rule 357 1 If you see the 
Order Paper, It says that Shrl R. K. Birla is 
to make a personal explanation regarding 
certain allegations made by Shri Madhu 
L1maye against the Wool Purchase Mission 
headed by Shri R. K. Birla. The ru" says I 

n A member may, with the permission 
of the Spe<,ker, make a personal ex-
planation although there is no ques-
tion before the House but In this 
case no debatable matter may be 
brought forward, and no debate shall 
arise." 

Shri Madhu Limaye has not made any 
charge against Shri R.K. Birla In the House. 
He made that outside the House In 1962-63 
when Shri R. K. Birla was neither a Mem-
ber nor a prospective candidate for member .. 
.hip. Today Shri R. K. Birla is giving a 
personal explanation in reply to that allega. 

tlon. Personal explanation Is normally 
resorted to when a slanderous remark Is 
made against a member in the House. If 
anything is said outside against a member 
and he is permitted to make a personal 
explanation in the House it will be a dange-
rous precedent and, therefore, I want a 
ruling on this subject before he actually 
makes his statement. 

~ ~'! f~ (~i't~) : aTlilie1' ~RIi, 
am\' ~ "fif if it 'liTq.~'q1 ~) 'f;;r 0) 
~lfi ifi) iffT l!Rl'lIT gOfT I 

MR. SPEAKER I You are the best per-
son to tell me about that. 
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SHRI SURENDRANATH DWlVEDY 
(Kendrapara) : Under the rules a member 
can make' a personal explanation In respect 
of an allegation or accusation made In the 
House. Secondly, before making such a 
statement the Member concerned will have 
to give an advance copy to the Speaker. It 
cannot be an ex tempore speech. It can-
not be debated. Therefore, before you 
allow such a request you have to verify the 
fact whether the statement relates to some-
thIng saId In the House about him when he 
was a Member. 

.n~!J ~: ann ~ ~ 'fi:(T 
f.t;qr I ~ f'flflf it ~T 'fiI'lif it;;it <riff 
~ f~ ~ it ~W erR fcr<m 'f~ 'OO'fT 
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~ ~ ~ f.flrlf -.TiT ~ I 

MR. SPEAKER I The points raised by 
Shri S. M. Banerjee, Shri Madhu Limaye 
and Shri Surendranalh Dwivedy are, in my 
opInIon. very strong points. I have before 

me the statement that is sought to be made 
by Shrl R. K. Birla. I have gone through 
It. He has not mentioned anything against 
Shri Madhu Limaye. 

SHRI S. M. BANERJEE: But he has 
no right to make a statement today. 

MR. SPEAKER I Will he kindly listen 
to me? He will not listen to olhers. Even 
before I say something he jumps to his own 
conclusions. Why should he not wait to 
hear what I am going to say? 

I was under the impressIon that Shri 
Birla wanled to invite attention of the 
House to the observations made by the Esti-
mates Committee. At the same time, I 
wonder if he Is entitled to go back to a 
period when he was not a Member of this 
House. That is a very strong and cogent 
point. I am going into the background of 
the whole questIon. I am postponing it 
and I will give my ruling later on. 

SHRI MADHU LIMA YE I If any deci-
sion is to be taken, call both of us. 

SHRI R. K. BIRLA (Jhunjhunu) rose-

MR. SPEAKER : No, you are not 
allowed to speak now. If I am of the view 
that you are entitled to make a statement 
then I will allow you to read your state-
ment. 

SHRI R. K. BIRLA : May I make my 
position clear? 

SHRI S. M. BANERJEE I In the Cent-
ral Hall or in the streets ; not here. 

SHRI R. K. BIRLA I When they were 
speaking I was keeping quiet. 

SHRI S. M. BANERJEE I Because we 
were speaking sense. 

~1I1 ~~m: arr'l' ~ ~it "fro 
if arr ;;ffif &? 

A point has been raised that under the 
Rules of Procedure a member cannot take 
advantage of his present position for giving 
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[Mr. Speaker] 

personal explanation of something that had 
taken place when he was not a member. 
On the face of it, it looks a strong objection. 
I will go into it and give my ruling later on. 

....n ~ :q.q ~ (;a'~'f) : lf~ 
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12.39 hr •. 

TEA (AMENDMENT) BILL-Contd. 

MR. SPEAKER t The House will 
now take up further consideration of the 
Tea (Amendment) Bill. 

SHRI K.M. KOUSHIK (Chanda)J This 
Bill enables the Tea Board to receive grants 
or loans from the Central Government for 
financing schemes for the development of 
the tea Industry for which there is no 
provision in the existing Act. My only 
regret Is that this has come after such a 
long time. Be that as It may, as it has 
now come, 1 support it subject to certain 
observations of my own. 

I will confine my observations to the 
Nilgiri toa estates. A perusal of Page 9 
of the Report of the Tea Finance Com-
mittee will malee It clear. 

Out of a total of 5,128 holdings, about 
4,725 are of less than 12 acres and 299 
are slightly more than that, about 20 
acres. So, nearly 95 per cent of the tea 
estates In the Nllgiris form very small 
holdings which depend for their sale on 
what Is known as the bought-leaf factorie, 
which In many cases have no estates of 
their own. They purchase leav.. from 
the small growers. They purchase since they 
have no estates of their own, these purcha-
ses will support that industry and ultimately 
tea Is manufactured and sold. There-
fore these bought-leaf factories arc, as a 
matter of fact, complementary to the small 

growers In the whole of the Nilgirl area. 
Therefore my first submission to the 
Minister In this particular case Is tbat 
whatever grants-In-aid, subsidies and assis-
tance are being. given to factories In 
general should also be given to these 
bought-leaf factories so that the small 
growers who depend upon these bought-
leaf factories are not left to the winds 
or thrown to the wal's and they also 
have a proper price for this produce. 

Secondly, Nilgiris produce, a very 
poor type of tea compared to the Assam 
or Bengal area. Therefore the way excise 
duty Is being assessed appears to be 
absolutely disproportionate, The whole 
of the Nilslrls tea area has been divided 
Into two zones, Class IV and Class I. The 
Class 1 zone Is what is known as the 
Gudalur area. In fact, there Is no diffe-
rence In the quality of tea produced in 
the rest of the Nilgiris and Gudalur which 
is classified as a separate zone with lesser 
excise duty. The 1st of the Nilgiris area 
barring Gudalur, should be formed into 
a separate zone with the same excise 
duty as Gudaiur. The grower will not 
get the proper price and will be suffering 
if the present excise duty continues. 
This is another matter which I request 
the hon. Minister to take note of and to 
do something to relieve these people of 
the excessive excise duty. 

The auction sale also enjoins me to 
make a request in this regard that the 
quality of tea produced in the Nilgirls 
Is not of the same type tbough the 
excise duty Is almost the same as for 
first class tea that is produced in Assam, 
Darjeellog and all those places. 

Thirdly. the Government promised a 
refund of duty on tea consigned to London 
auctions but in spite of long lapse of 
years and considerable delay this refund 
has not been made. It was also promised 
that a formula will be evolved for the 
refund of this amount. Since 1965-66 this 
formula has not come out and Is still in 
cold storage. 1 request the Minister to 
look into this matter and see that this 
formula is made up and refund is actually 
done according to the formula tbat they 
want to make up, 


